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WELFARE (SHRIMATI "MOHSINA
KIDWALI): Sir, I beg to lay on the Table.

I. A copy each (in Engiish and Hindi)
of the following papers:—

(i) Annual Account of the Post-Gra-
duate Institute of Medical Education
and Research, Chandigarh, for the year
1981-82, and the Audit Report thereon,
together with Review by Government
on the Accounts, under sub-section (4)
of section 18 of the Post-Graduate Ins-
titute of Medical Education and  Res-
earch, Chandigarh, Act, 1966.

(ii) Statement giving reasons for the
delay in laying the paper mentioned at

(i) above,
[Placed *in  Library. See

6721]83 for (i) and (i)

No. LT-

II. A copy (in Hindi) of the Annual
Report of the Indian Council of Medical
Research, New Delhi, for the  year
1979-80, togsther with a statement (in
English and Hindi) thareon. {Placed in

Library. See No, LT-6714/83],

st oA fog (ST Wew) ¢
Sygaafa wgeg, WO 9gT §q
aRyl T OTH A w1 9

oTRT OF Aifed femrar f L

MR. DEPUTY CHAIRMAN: Please
do not record this thing. 1 have not all-
owed him. Please do not record him,

SHRI- RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN: Please
do not record him. We now take up the
Calling Attention.

SHRI RAMESHWAR SINGH*

MR, DEPUTY CHAIRMAN: Please
do not record him. Yes, Shri Jagannath-
rao Joshi. (Interruptions). He is not there.
All right, Dr, Bhai Mahavir.

SHRI RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN: I have
not allowed you. Yes, Dr. Bhai Mahavir.

*Not recorded,
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Calling Attention to a mater of urgence-

public importance reported increase in
atrocities on women and frequent inci-
dents of bride burning in various part of
of the country

o WiE WEEIT (AT W3W)
qgiad, § 3w & 9FN F Afgarsi o e
e AT § g qur agEr F
TAR™ S FT G I FTET SFSAT
T YN AR g8F AR H R
g SIE W FIAT AT AR G
" A1 e fRemar g

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P, VENKATASUBBAIAH): Sir, Govern-
ment views with great concern the inci-
dents of atrocities on women and frequent
incidents of bride burning and of dowry
deaths and shares the feeling of the Hon’
ble Members of Parliament about these
incidents. It is the constant endeavour
of Government to deal with such incidents
promptly and effectively and bring to book
the miscreants who indulge in such repre-
hensible and anti-social acts.

Government have already initiated action
to plug the loopholes in the existing leg-
islation dealing with dowry and rape cases
in order to make them more effective and
stringent. The Dowry Prohibition  Act,
1961, as it exists, has not proved effective.
The Dowry Prohibition (Amendment) Bil!
is presently pending before Parliament,
The Joint Select Committee of Parliament
constituted for this purpose have already
gone into the matter thoroughly and sub-
mitted the report. The report is under
the active consideration of the Govern-
ment. The Criminal Law (Amendment)
Bill 1980 as reported by the Joint Select
Committee to make the law relating to
rape more sringent will be considered: in
the current session of Parliament. A Bill
for the amendment of the Indian Penal
Code, the Code of Criminal Procedure,
and the Indian Evidence Act, to deal with
cases of cruelty tq married women and
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(Shri P. Venkatasubbaiah]

dowry deaths is proposed to be introduced
in the Parliament during the current ses-
sion. [t is proposed to make an additional
. provision in the Indian Penal Code to
punish the husband or the relative of the
husband of the woman who subjects her
to cruelty, with imprisonment for a
term which may extend to three years and
‘fine. Cruelty is being so defined as to
include harassment on account of dowry.
The offence will be cognisable and non-
bailable. It is also proposed to amend
'he Evidence Act to permit the court to
nresume abetment of husband or relative
*f husband of the suicide of a woman in
certain cases,

It is also propose to provide for com-
pulsory post-mortem and compulsory ih-
-quest in cases in which a woman commits
suicide or dies under suspicious circums-
tances within 7 years of her marriage.

Whenever allegations of involvement of
police in some of the incidents of atroci-
ties against women are made, Government
looks into them with all seriousness and
takes immediate action. Since this matter
falls within the purview of the State Gov-
ernments, they have been advised that the
complaints of ‘alleged atrocities  against
‘women by police should be promptly look-
ed into and enquiries conducted and the
culprits brought to book in the shortest
possible fime to create a semse of confi-
-dence.

Notwithstanding the legislation on the
subject and strict enforcement of the laws
and rules, the requirements of the situa-
tion cannot entirely be met unless the
necessary social awareness of these prob-
lems is created. Steps in this regard have
also been initiated by Government. The
‘State Governments and Union Territories,
and Central Social Welfare Board and the
State Social Welfare Boards have peen
requested tp launch anti-dowry campaign
to bring about attitudinal changes in the
public mind against this evil. Sustained
campaign against the dowry evil is also
carried out through All India Radio and
Televislon. I make a fervant appeal to
the voluptary organisations, specially the
women ‘welfare organisations to mobilise
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public opinion and enlist the cooperation
of the people in the efforts of Govern~
ment to eradicate this social evil.

Government is taking all possible meas-
ures 'to prevent atrocities against women
and enable them to live not only with a
of security but with dignity and
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HEEY, T 9% §ATT 9X eAT-
W F FUN F FO A T AR
Y Y ¥ oaam fEemswr s

gt e R og@R s faww

# wieEE AR @ i

AR FG G fGE sEaEr &

FT oEEAET I & G AR afew
gty fer uEEET FEE ARy
T FEEEr w0

TR, (FFE TEET A AR 9w
7 ‘fF afewr ¥ ™ W IS
geaic FEE afawr &7 IR s gy &
foor &1 W gl A E T s
¥ UF g3 w QAEHE AT fad
fear 39 awly & Wer S & ;e
qg AEETY HATA FON, JAH HAT
st & gma s gem e aformy
Far A% W@ & AT AT I
HERT, 999 YgW A Ag AT g [
g @ & fwer W w,
o ¥ O FT & wmEer H
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W e A g F oA g o gy & s Fwv ¥ fam,

SowE X ommoEm Y0 oftm ¥ | wh wmf ey ¥ frw, ot

am oA € AR F g 9 IR ggw § sT frer R ¥ fu e

geat W @I W T W

18-12-78 &1 STEr
T U WS 1979 F WET ST
T g TE AT IEAT AT FT A ALY
FA9 AMST FLEL, 1978 W SHTEY
TS AR A, 1979 H SERr [
g oW, Aar I|Er gEr Ay mE o
AT ARG I TF A qI FAAFT,
fogs o= @ F g9 7 A H
T TART & AR Fg fF AR amay
T owedfr A S f@ry swEr 9y
FAM odlo F FAT WT HAT HIT
wag 7 faar § 5 3w aym
F T &L odlo @A FE B
fewr fem wgw AfFq gaR FT
o) wEEaT A g R §
fragawoedfi st e wam) 9@ F== 7
F-AT A v fFOH ast g
qr o WAT T HEGAT UL HIAT
i F FAT FT FATHT AIAT T |

FAT A W A9 9 £ B g
oy AT afedt & g== fEd &,
AT @i, 4 AT T dE qT
&7 AT GTH HL ST FA IARC
¥ wawd § ? ofc d&r &, ar
Ffag s g A A & 1 0%
s fawmm € f& A6t o @ a@ A
getaaT & T Y SN & ger g
foar for w1 oaex ge ar A
gEr BT 1 9, Aged, St faedl
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[zro w1 mgraIv]

F JwE SN Y o o FYX AR
AU F9 & a9 I w19 F fau
frome femw g SR ST S
ferr & oo atvg feafqam & 7

& AN AT g § ™ wwHe

@ il W™ o AW fefew
WE HUE a9 # AT g, faEl
AT AfFRTiFr quT T T F e
q GET Y oawf & g0 IW OWEY
;N gt ¥ Gadt gwE §&r g,
I g ogFaAr & ¥ U B
FW g # R @A F fag
JET AT 6T | 9Gg THY F H
TH LG AT FOIX AT AAT AT FAE
R OTQ SHaeIT H GATT  Heawd
A T

w faefas § g9 w1 weAl
g Mo & FEI 7 Fgar faan g,
I T et afEfed ¥ wera
THAT & qGAT TeAT 2T FT ATH-gedT
FA F U ANET FH F qH
wedz T qurze fog e € wad
W AH W UFFT QAT ATZAT §
(1% 78 Hal G o ourq {gand & fag
HEA Ar90F HIAA T E

- “It seems the more serious view ihe
government expresses (on dowry cases),
the more nonchalant and remissfu} the
police turn...”

“In none of the cases received by
this court the directions (of Delhi Ad-
mipstration) have been complied with.
There is not a single case that has been
investigated by the SHO of the police
station concerned, what to talk of an
assistant commissioner of police. In
the present case also the SHO went to
the spot and directed the sub-inspector—
who prgbably had not even investiga-
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ted a single case of murder—to prepare
the most crucial and imporfant pro-
ceedings known as inquest proceedings,
and left everything to him. It shows
how seriously the SHO, the ACP and
other higher authorities were pursuing
the instructions, They all need to
be taken to task for dereliction of
duty, the judge wrote,

-AIF ST H(T ST 8] A19F €

“Even the Hon’ble Home  Minister
and the Hon'ble Prime Minister have
been intervening in the debate of Par-
liament and have been recommending
the formation of special cells for inves-
tigations in such cases....”

g, 7 fafy & 5 foma
TF I A A FA ¥ fAU aven
e ? § W& S ¥ S =TEar
g fFowma wrdl and zAd @
¥ 8 & (! sw eg st d
fas #&r St 1 "mwEwE oA
G AN AL - A A 12 B o
IITH T WX UF FIW G AT
F1 g fEmm W omew 2

ol g% Y wwHE & 1900 H
qeE FOE K ¥ At B oW |
¥a@ 1 AT ;O gE AT Ay
ot afer &1 1981 H 23 %9 IfFeay
g0, 14 TEd § £, 5 FIT A<
fer T (wEEE W FX) TR 2
wz @, 2 afgw I @ gz A
AR FT 1982 # SO ¥ SRl
TRd dum gd zw o9l ¥ 19 W
gfewr § Taaedwve W, 17 IEe ¥
g, 3w ) ¥ & IR 1 weEem
fesogx w% faar waT &0 1985 H
16 ¥ TaeeT g A 31 aF
ey, 98 a9 foufs § fog =@
¥ fe g1 wr § 5 gfw @
FEHAR! WX FTH A maea w5y

e
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gl & oo $® T & §H
aFw § g Ot wwar § v oug
G Faa gem A1 FEE F G
AT gL AL N HIT SAET
& warfas 7l aF Ted Sifghae
TR & HeX FEaw qm-Aw foe
qAr § WH FWA FT IeATA FLA
F 9W & dafum) W, @K
F OF FEFT F @7 AT a I
TO FO qAE | G GH FE AR
ER 21 v warfrwet gArR
A F YR qIAL 9T W &, FA
de fawew Tz wr g1 Wy ast
FY,. FAWHT T ToNT  ZEr A,
#T Faw 9§ AT ™Wd gAv
IS FT FTARANT & @ g ;T
Y JTaAH g9 @ & fauy I I%
T H-z=w am femy damEr @
Fr fy7 & fow #X ®FT I A
Fiforw A WET ¥ FT AN F, T
fadft, afa, ot momw @ w F
99 FT AY § ) A WWE g I
gar | =W fm e & o oA
T st frar s®@ & AT #
ft s W AEAn g-—dSTET

=t TRvae Tag (ST W_™)
Tl q 2

To WE WgT : AT ST
g W & f& Iy smg ot 31 #
q daw 3w owfasrr g fear
fagraw g @ g ga-ww anEr
F Il TF FE@ § AfRT §ET wW
#1 fema W I 9T TEWT
w@ T X e sg & fau =fzar
FUF T gGra o F< Fer weam
& AT FT F9lg FET  SGET AG-
fass a@ & S ofaadEed waEr
FAr A9 T wifgfama wwe &
dag § sg ¥ @r fF s usAl §
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Treq Wifgfamm uae & sAT wEA
2 T8 graT, W 9 g ¥ ar aga
EL IR E A AT B A B C O T
fsfede & s geg ¥ fau ws A9
e GE T ol ) i el
fraq wgn &1 A% o W AW F
5T | FE FogT UF A F fAwar
g g, W™, fRad  smEdses
T V(T g FE AT T g
9wy 89 § Aga A ag , 5w §
HEY St @gma g, HwE, a8
f& o gorwr & faw v O#W
TAT F GUR A TEG 7, WS S
afaear gam g oAy .. .

it Swasmfa w9 W9 9HE
w1 #WR S FTIC T qAT|

Slo Wi§ AEER @ uH WA
T T FT AT FANH 0 ST oww
WM & #E @A 97 Bl O§
TR qEqT F9AT FAC N g7 & I
grer AN F FRO TZ A3 AT
FTOWr OB

g § HAT ST & GrAT gAT TG AT
IEm fF ww @ A9 § 5w &
fq awags ® 3T F FHEAATET FEAT
TS| g9 § qgEr W9 Al ag @
f& g wo¥ @ 9T AT FOA
¥ dans ¢ f& w8 oFfr aafa oSy
TRA & A H owiagw gur &,
9w F dw 9w fag o4 @ @
gaT =ty fEdr st saEes ey
#F fau feam =< fagr o dwmAw
¥ T FT OAAHZ AF | FAFAA
AT ORT FAIT FT F O OAT FT
gFa & 1 gET UMW FB AR A AT
gEy 21 ot gF ar Befras &
¥ ot § fr w3 a5 59 arfad w8
grar =Afag 1 SAvET ATET AT d——
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[s1> wrf #wgrAT]

W A% a8 WO F TAEE qne q
FX A9 qF I X TH AWASA H
AAA qRAT A, FET T T qAG
F FATILA 4T & Iq AL AL A
FHET U W ST ITH avg F 9w
# wew & 5 a1 afm e oax

FAT THG FUIST A AT U UF
S FifgAR A ST W 9™
fog & dfsq wfgarsrqfem & o
fosma 9 FG0 99t ag Fifater
¥ ofgw & fow & 5w sfew =
fodwa 21 g S9N OF 9N ST FT
TR & S gmEe-Ee F
AR § I9 I FI gw &<
gF | oy @ g Tt Fow o qan
1 Edwm AT g o9 gia
g FE qEEEl ST & AT GE
UF AvAq FHem wE fama o
FAET TE S AfgEmt & @ g
qel gHAEIR F AR ST F a9
v v fFo aw ¥ wfgemt #
geer & ST gedr g

st Sgawmwfa . THFUE WY
TAT AW AN GT HY FEH AG |

TWo W WAFEIX oS W
FUT F IR H SART AW FLEG
g0 mit ool a@ U &Y
gt wfEd aw, w & /WM F
sz wigamil &1 ow @ ¥ T+
#1 AR F AW 9T w9 iy
sfaFTe ST FWA fafaa F:18 F g0
g 21 @Ra ga o g e
@ 9 & fqu Fma § gare g
@fgc ; @ Y@ SA afgal &

Importance

IR TA™ F I !T‘l?'?h‘{.'a?f
& fu = wrw FwEmE ?

MR DEPUTY SPEAKER: 1[I think
the Minister will react to all the observa-
tions at the end because the same point
is being covered again and again. Please
note down and react to all the observa-
tions at the end. Shri Dhabe, ~ Pleased
don’t repeat the points.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): I am not in the
habit of repeating.

soet Qe Gl (wig wRw) ¢
TS & I8 FUG F I A0
Frfgg

#t gwewwla g Gor gl St ¢
siimat QT fawal S w

Y Sowwmafa © § oA ae & a8
FLAT | ST g7 & WA Hag F@IE |

SHRI SHRIDHAR WASUDEO DHA-
BE: Madam, this is not a debate. This
is Calling Attention. Mr, Deputy Chair-
man, Sir, I must say with anguish that
the Home Minister’s statement is most
disappointing. The more statements are
made by the Minister, and as the judge
has said, the more an attempt is made to
create a consciousness, the more the
dowry deaths are taking place. Also
the rape cases are increasing. I would
only like to say that the Minister in his
own statement, in reply to Unstarred
Question No. 7174, on 30-4-83 has given
the figures. And he has made a  very
curious ‘statement, Sir, that the Govern-
ment of India is not in a position to get
the comparative figures of crimes of dea-
ths by burning from the various State
Governments and so they cannot give that
information. They have only given in-
formation about the Union  Territories.
Now what is the position in regard to
dowry deaths by burning? In Dethi, in-

224
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1977 the figures was 311; 1978—327; 1979
—424; 1980—when this Government came
into power—408; 1981—535; and 1982—
610. And in 1983, I am told that in the
first half of the year, the dowry deaths
bhave gone up to more than 400, So in
Delhi city itself the number of dowry
deaths has increased from 311 in 1977 to
610 now. The position is similar in
Chandigarh, From 24 in 1977, it  has
gone up to 44 in 1982, In Goa, Diu
and Daman, it has gone up from 27 in
1977 to 42 in 1982, Even in Pondicherry
the figures have gone up from 13 to 24.
So the Minister must take it very ser-
iously. It is no use saying that concious-
ness should be increased. What steps has
he taken? In the Union Territory of
Delhi itself the graph is going up. 1
could understand if the number had come
down. So far as dowry deaths are con-
cerned, only the figures of Union Terr-
ories can be given, but not of the States,
But so far as rape cases are concerned,
they have given all the figures. I do not
know how they have got them. That is
the reply given on the 6th April, 1983, in
_the Lok Sabha. In Andhra Pradesh, the
rape cases have increased from 157 to
245. In Madhya Pradesh, the figure has
gone up from 858 to 1,017, In 1982,
the figure for the first six months is 733.
In Maharashtra it has gone up from 358
to 505. So on both counts there is incr-
ease in the offences against women. I do
not understand why the Government has
no machinery. I would like to know first
why it is not possible to compile at least
the figures of death by burning from all
the States so that we know what the real
position is in the matter.

Second is the question of investigatiom.
Complaints are made against police offi-
cers that they are not registering  the
cases, Twenty-one complants were sent
The Minister replied that only one is
substantiated and others are still pending.
Why should there be any difficulty in ex-
amining any complaint a police officer for
not registering a complaint? And it is
happening in Delhi, the capital city of
India, There is laxity on the part of the
Home Ministry not only in giving instruc-
tions but in enforcing them. Will the

595 R.S.—8,
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Minister issue fresh guidelines that so far
as complaints against police officers are
concerned, they must be investjgated in
three months by a higher officer who can
deal with the matter?

The position of rape is very serious so
far as my State is concerned. QOur Minis-
ters are only busy fighting among them-
selves—the Chief Minister and other Min-
isters. There is practically no law and
order and the cities are turned into cit-
ies of rape. Nagpur is the second capital
of Maharashtra. Within 1-1/2 months
16 cases of rape and criminal ass-
ault have been reported. It is a crying

“ shame. I shall give you only three ins-

tances. One Mohan Singh Saingar, a
24 year old youth, barged intg the house
of Mrs. Vandana Sopan Shinde and rap-
ed her after threatening her in the pres-
ence of her husband and children, He
was under rampage for three hours. The
incident took place on 26th May. On June
16 in Control Wadi area a 16 year old
unmarried girl was raped by 7 hoodlums
at the bus stop, What was the police do-
ing? Nothing. It was watched by a hundred
mute witnesses, Because of the rape, her
marriage which was scheduled to be held
during the course of the week, fell
through. One culprit was still at large.
On June 21 a young woman from Haldar-
pur was raped by four persons in Santra
market. This mass rape was not reported
by the police. The police received the
news about the incident from  Ramrao
Godbole and Sesharao Vandari but the
report was not taken, This is the posi-
tion. I, therefore, want to know from the
honourable Minister why it is not possible
to give protection to women, especially
in the public places where the offences are
taking place, why there is laxity in  the
Home Ministry. He must also let us
know why it is on the increase in  the
last two years. When the law and order
was strictly previously it was very diffi-
cult even to molest a woman. There was
fear in the minds of the people, There-
fore, I want to know what steps the Minis-
ter is taking to enforce law and order and
prevent the occurrence of these incidents,
and to round up goondas and the off-
enders, s
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[Shri Shridhar Wasudeo Dhabe]

Lastly, he was appealing to the public
to arouse consciousness. Women’s or-
ganisations are doing a lot of work. In
my State it is only women’s organisations
which are seriously engaged in this effort.
But, instead of just leaving it to the
women’s organisations, the Minister should
bring the ncessary Bill before Parliament
and pass it. They must take steps; the
Home Ministry must issue instructions to
all the State Governments, call a confer-
ence of Ministers to resolve this question.

st qew ware (faere): sl ot o
AT A w @ g fF
A F FRIGH AT H F ARG Y
qTg @ 77 7€ AT g9 wfuw @ F
FTLOT FI AT GATH ST grar § SHAET
gee fascly F g@ard & gEifor v
g | ot s@T e @ § SR 9T
TFIX T q98 91 TEF Jq  FeT
TTHTE FT & | TET oot § 39 919 %
AT FoT S & fF w|a wod R
AW & AV FTH) AT HeT § gfg g
W]\ IR g | A T
fiF TR F S QT X TAqT A FTR
afg g€ & \ WY ¥ wge WY 1/ AN
97 ofY &9 37 ¥, FfwT e F v
T8 T FuT 7 3fg qY TE W 7 @
FY T ¥ TS AN F TS TA GAT
v a€ § 5 A0 g v ¥ W A
G AT § | WIET F 9B WET -
wfaa I st § & @ ST w7 o
Ffer o g1 A W, fredr arfaat §
t, g & ff g ag TR W
wer FToor a8 F fF o 3w w oy
QEATRAE T MTGF 4T § 399 AEge
2 1 F2Te g a9 S AT IO YIS FAT
Forara §) W § f afgami #1 @7 F9
¥ anif wr W feow T O 1 @
1 A FAITC AT AGersil ¥ TET 9%
A 3 & ol wfganh # w wgw
AR F 7 ] areft o qwer v §
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AR AT & ag ST AT < $ AT &

q) IR el FL (AT A@T | S

TE qOT WS FIAT AL F AL FT AGY
g o9 T g T8 e @war §
TR ¥ g8 90 % FT@ aww Ay
I F % s A A 7y
qMgd F& 3 foon § Faw 3IH av
qFd & | AT H ARG FA qAA
A 3 T EIW | T A AN g
FfeT g aTT w08 ? fF g N
o™ o T a0 & ST e T
Y 9T | T TF 6 fodw oW F avee
H 9 TS FTA 9 gO §, ARFT F FILA
R AR AT A @ B dfwg, S
R & WAl § g T 97 FA H1 a0
FC TGl HX T S ;A9 §2 & foers av
wET # 6T A H S FIE QAT A
guT FTar g 1 oY feafa § g
ST TR FTA & 98 WE wEl aHE}
<@ WA & | s@fAT § Fize g fF we
ST A THHT T § a6 A 1 faen
¥ &EH ISET AT AMFY |

AN AMEE ¥ 0F gAT faa
a7 fF 5@ A w1 A F TR § I
F I TG N AR A FGT AT R
faamr ¥ oF o ToF fAg gamT S
TET ST T a1 &1 AT w90 5 N
g Y £ S AT FT § 1 g
I q AT TRAT § % 17 fasm
F WY I A« T ™ g 7 At q
q7 STHT AT FH & I TAHT AFY
& foru Fa -y FFaw S5 §, FAT-HAT FI
fred ? gud a9 N Seua AT
FWEET A TER N T NG 98 93
g f ars o g T AT @ T &

st gwewmfa : oA | g
§ A AT a™ €
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S O FEE ;WX ST AR

F T A F HeaT FeAT AT ST § Y THEHT

s gferm & Soamdters g1y H ST
Tfed 1 F YT q AT A g
W fawr § oW 7 | oARd qe
SUISECIRE ARG R CL R EO

AW TG 7 W Gy HOHg

=vear § o et qrew & Ay §

o zad FE T & | TW Ay § g
FIE F! Tl ag § 5 = Y i AL Sy
wifed | 31 foo § ST Ay W 9T
wr g 7 (mawm)

=t gowETafa o7 AT w0 |
qEA { AR Jre a7 |

=t IS wE1E W Ol AT € a1

T UL TG FOT & T ATH |

st Swawmafa ;o gd ¥ @R FiAd
Ty §, AT & TG E | HIFT BT TR |
wr%sfqﬂz'@ﬁ%nwm%w
%‘F{&l '

oft g s et 9oy en
AT ARG & 3 o0 A AT
7 fa% 72 W) Fewl F g g &
afes T Tt 47 goota Ifem grar Wy
FET AT & | T THC F TATT AR T

B RATIRFgIgIE )

st gumwmfa : afed 78 |

Y gIW SR : § A AT AT
ffrsmag N gfam F a ¥
foatE gt & a1 7 39 gfew & faars
FLEEHTT & G FIS T ISAT QT L 7
W AW # ogeAr 9 & & s g
#I1E FTH TE SSAT AT |

MR. DEPUTY CHAIRMAN:

‘Shrimati Krishna Kaul,

-
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st Qe fafem - mﬁmxﬁ?ﬁ- :
m%w*@%?

MR. DEPUTY CHAIRMAN: You see,
by mistake I passed over her name and
called Mr. Suraj Prasad. That is all. Yes,
Mrs, Kaul.

WAt Foon Fte  (ITC FIW) ¢
IresTafa Agey, gl 9 s 9
& agAl FT AT A 7T TF AW AT
21 & 1 A &Y wrEard &, Ao afa-
FHT § FAR AFA-oFET TEAH BT
FET G | T TH AT HIAS TGS E
7oy @ wEE wafa @ fasla @
oF TAEEE JT KT F WX HIAH
gf & g2 A B AR T E ey
FHTL & HIUYT AT AR 3T AT T 2 1
¥ qF maay & ey Ay 3w Ay, g
FY, THET GO F AW AW @ A9
gR FoeT & Hi@ A% WL | TG
T SEe ooy g R ogEE e
FLAT FATT T JTHQ T ATEL 2 |

qH AT AT FAN FAT 3 5 agwi
F AT FT FTATT AT TGATAH § 959
F AT & 1 TG IAD HAA F TG
JZ g9 W MW A1 T AG! Tqerar
qZ S H ZAAT AT R GE, TN AT
AT gE | 7 A AERT q AT Fw
ST ATEA | F Al O oag we,
i FA & | TG FITT FT UFAT,
IS g TT AT AT THEAT, TEY
THRT F& I¥ ao7 9 F1 AT qF
TgATT @1 T fawmr v At g
TR G FT HATA FH g A 70 g
T F T TS Gifeat, §o FASAMCAT
T ST & 7 W aAr @ o A g| faewe
¥ fagr foFar o w7 & AT ;T FEw
IS TR E 7 AT Ag WWT A8 7 fF
T® ATHS 7 qEOT IR0 & @Y §
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[s=at oo g ]

9 W F AT g FAE Q|
FIT S FT GAY B AGH (HAT ST THAT
g ! 77 sufyq ofa) ¥ et & Sy
AT gFAE e W owae 8T
FEH F G T E I gfw F
TETS @@ FT JIAT T Aqqte FRer
SHIC & HF T HI AT bl § ¢ AT
TR AT AqaEt F fgars  fawd
FIA T AT AT AT WERT D &
TG TR TFTL FT A FT GaTs Tat
FT T gFar ! gy fawa W AW A
gara g fr fom s gieem wredi it
3™ W JFA TgEW Al o e
% oy T ¥ aem #7715 § IH TR
{ A qeATH! & Gag § WY FIE H A
T T WL T TR FT FTAT qGTH
TET FAF qaE 9 fF OO 9@ F
FTAI HT FoaT § Teal A SATET § ATaT
€T 1 ST TR aSE] 9 Farar 3 6
T AT F AR F A ARRT FA G
ag wTfEe & & TR g § 1 ot
FT ST T T a0y foeiy Inige 5 a8
T & T o F27 T AR 4 IF/0R
& Tt T AT A | AT AW
famer fH3ew & T o9 o\ o v §
F @ T F A ¥ G FH X
foro orow ¥ A d%7 W AT @R
T FA ¥ (7 aga e A e
FIH IZA T AMGY A0 98 TH
o4 Fl 2 fS5Es ga g9 &1 q=9m
TgT &L §F AT |

SHRI J. P. GOYAL (Uttar Pradesh):
To my mind, Sir, the problem is a very
fundamental one. And why is it so? I
feel that our system of marriages Is
wrong, I mean 0 say, SO many persons
attending the ‘barat’, parties, so much pro-
blem of show, which at least a poor man
cannot afford. This menace of bride
burning one finds in cities rather than in
villages. This we find mostly in Detlhi,
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which is the capital of the country, in
Bombay and other cities where highly
educated  persons - and  very rich
persons are living; in these families
only we are finding mostly and not in the
poor families. In poor families of course,
one may murder a lady on account of
some other reason, but not on account of
‘dabez’ angd all that. My party was agita-
ted about it, and a delegation of five per-
sons, including me, waited on the Law
Minister about a month back and then he
promised us to bring a Bill, The Minis-
ter of State for Home Affairs said that &
Bill is coming in the current session of
Parliament. 1 would request the Minister
that the Bill should come as soon as pos-
sible and I think it will be unanimously
passed; there is no difficulty about it, so
that such more deaths are avoided. One
suggestion that we made to the Law Min-
ister also was that instead of seven vears
let it be ten years. And the second thing
was about the burden of proof General-
ly in criminal cases the burden of proof
is on the prosecution to prove its case,
but in a case where a bride is burnt in
the house of the husband, how will  the
prosecution prove its case. An eye-wit-
ness may not be there. Once post-mor-
tem takes place and it is found that it is
an unnatural death, then, in my submis-
sion. the burden should be on the hus-
band. Just as in the case of Col. Anand
at Chandigarh,

MR. DEPUTY CHAIRMAN: Leavq
aside that case. Don’t comment on it.

SHRI J. P. GOYAL: If it is found that
it is a case of murder and there is no
other person in the family, the burden of
proof should be on the husband. This is
the point which I am emphasising, Other-
wise, the purpose of the Bill will be frus-
trated. This is a novel thing in the crimi-
nal law, But we must do it. Now, re-
garding the marriage system . . (Inter-
ruptions)

st Soawmfa : wWw FE AW
¥aw @ 2., (swmaw) . ...
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H R gEE AT (ST
w3W):d FAT ® § T W@ §
e o (PaFenw)

SHRIMATI RODA MISTRY: Mr. De
puty Chairman Sir, If you can so in
reverse gear you can go down also,

MR. DEPUTY CHAIRMAN: Let wus
n6t go down,

(Interruption)

st Ao Fo GETEME (WRTRIST)
Jqgaid 92ET, UF g9 Fg,
FAFT A AT & 7 fea S

-t gumwmfa o @ oRam
.. (CaduE)  SE A
AT H4F H FHe FW AW E

SHRI1 J. P. GOYAL: Of course this
Bill is coming, T would suggest another
Bill, That may be a separate Bill re-
garding the marriage system. I  come
from the western part of UP. When I
was a smail boy, there was a conference
of a number of villages of the Jat com-
mun’ty, ‘'They took a decision that not
mor« than 5 persons will go in the mar-
riage procession, including the bride-
groon. This continued for twenty years.
As 1egard; dowry, they decided that the
father could give about Rs. 100/- in cash to
the daughter. He could give one cow or
some'hing like that, Tn ornaments, he
could give ornaments worth Rs,  200|-
only. He could give one or two pairs of
clothes. 7This was strictly followed by:
the community. Now we know that the
Jaty. community has become very prosper-
ous and ntore educated. What I want
to say is this by legislation, why
should we not stop this wast-
age? 1t is a wastage of production and
wastage of our man-power. Therefore, L
would suggest to the Home Minister that
‘he should come ouy simultaneously with
another bill regarding our marriage sys-
tem also.
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st  g¥HeT  ATOEw urea
() : Swwmfla @,  #dr
fog faug 9x "9 ¥ g9 F91 #%
WwW § T TEAH F WAl FAY
g ®E U@ A9 FgT N qrr
gt 1 wfgarst & S AW FroTET ]
T TGO FT AT TITF BT 8 G 570
F s % fme = w7 fem A
@R L gATS afFg ®7 I %39
TEl IS A AF Fs GfonH AEY
fFenTr | F9 999 ¥ 4989 F 8§
FER & Gd TR AN FE F,
afgami @ osArNT 7 A& g |
w 0 @8 Ty g®  au
F AWE  FIAAT AL ST AR
QU JE1 F@onTT, AT & A
Fgl  Few, qTtas g T8t
g9 % AfgAH 9T Ny A1)
W E W & A AT G AT
gt g @fvg a8 w=d ? 5 oA
W FRAM WAEAT § ZH AARAT H
woe  afeqaq fear s wigard
Wmﬁww**m
9T Y WET FAT 2, ST HAER
gaT & SE% & FRW ) Afgem
I FATEC AT & U JATCHT
;N F & AT "gyfee W wamEr
N A § AT " e 1 Afgam
I FATETE I F(EAON T e 2
g AW "gfe & faw =k
gﬁtf%mﬁa%fmuwaﬂ

grEAT 93 fF oW ¥
gt ox feaar fraaw fRar oW
gFaT 21 TF Al A gfee F Fare
1 fifaa @1 WK SUR WT A
F & giwdfas s &1 fagfa
FLNM E | FgT I 7A@ 48 § M4
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[# 2ER&A “TUAT AT )
S g% W F e,  wremErery
AR PGEETS FT Fqear  Fadt
W qq qF 99 g T HAAH
SO W Afgwmi F @ty oo
RC G U B LS N S

T OF WSS W EI W W W
FIOFT AMEA FHT FRT AT
T AW H AN T AT A AN F
R § s gA Agr I8 g9
quTEr & gEY W ¥evadar g

FT IEOIETS A Ao oaar faaw
G | T A TZ 4T SO | AR AT
cgm aefei F O de B, sl

F N8 erefedt 7 I w RS FTCOT

TE ®OT ;ifs et F: ufaewrton
& FA | AT gEY @efa &
A 3 wh e @8
gy aw fewr gm g W OFEA
F ot 4. amifas aEen ¥ afa
TT A FAW H qETC I FEA
FT owwdg a8 & & o=w e
ARC ! T N S A qOE
aHd SsET g ag a8 8 fF o&w
T T faemfaqr & @l TR
HET H gAY & StEl &Ry
T SNA AN AT gredr we faer-
faar a1 groi, S fem TR WA
F urgf-war § ag faarg 3@ 2
o # A AR fawm A q
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¥ qugOu TN AT G E ) I o
mfwr fegem 0 awfa F o0 E)
ur a<% qar g ¢x fasst are
SI-CRUBE AL U (O SR
@egEET il Aarq g AfET 9w
e U ol ariar g, foaw
FT {7 AT AT F OTEIA A
™AW F W ITH AW FT AW
T ! IRy F A §F L, HITH!
g faor =% w

wigemslt 1 srAfTizEr A J
99 | gH ST TEY ¥ ST wiEwR
) O9TR F A9 §, o F &9

¥, sraw @ fdiwr F o&a W, a9,

CFE T TWE! AT WIA TS
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qrefy FETY s §, ST Suw AT fEar
ST &1 wre faet § gwemwe
gl qiomT fag @ AvEer

B A W AT g fe
e @ F A1 AfgEml F I

gfrsst &

JefFdl &1 TmA wE@ F
I ag ¥ TOTIE BT AT @,
o & W g fag v wTeer
feesft & wmn @ oar g At
q THOTHOTO &7 a1 FIT  FI
AT W 21 W a9 g
H W 9T U G oAg w9
frrear 2 |4fF afeam &1 sw=w
& fau, & & fag, afawet & fac
mofaee & fou swraed E @
L Afgard ¥ qEF A |
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Ffgemi 9x W s @ R
faarT &

SHRIMATI ILA BHATTACHARYA
(Tripura) : (Spoke in Bengali).

SHRI DIPEN GHOSH (West Bengal):
Sir, no translation is coming.

st e fafem A o
WEIIATE AT AW A9 § WG 7G55 7

MR. DEPUTY CHAIRMAN: [ think
the interpreter is not there. Let us wait
for some time. (Interruptions). You may
please take your seat. I think Mrs, Roda
Mistry is unnecessarily getting exercised.
There is no convention, a rule that has
been followed in this House not for one or
two days or one or two years but for de-
cades together. For decades, this has been
the practice. You ask any Member, and
the practice has been that one person from
each party is called, and the Member
whose name appears first in the list from
the party, will be called, Whip has
nothing to do in the matter. Unless the
Member whose name appears first, sur-
renders his right to speak, we do not call
the next person. Your name is last in
the list from your party. Earlier, it was
indicated to me that the hon. Members
whose® names appear above your name
from your party, are not going to speak,
Later on, I came to know that Shrimati
Krishna Kaul wanted to speak. I cannot
stop her unless she agrees. Shri Ram-
anand Yedav agreed. Therefore, I had to
call her first. That is the rule; that is the
convention, But if you want to speak
and some ladies are interested to speak—
I can allow you at the end, whemn  the
whole list is exhausted, partywise. That is
the rule. '

SHRIMATI RODA MISTRY: Where
is the name of Mrs. Tla Bhattacharya in
the list?

&
MR. DEPUTY CHAIRMAN: I told
you, whether the name is there or not, the
party has got the right to give the name, 1
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think you are missing calling attention
hours and, therefore, you are raising un-
necessary objection. But don’t cast asper-
sions; I am not doing anything against
}he rules.

I think we can wait for a few minutes;
Bengali interpreter is coming, and then
" »she can speak.

Mo W AIEW : FH FT o[ T
frfaw

st Iaaamafa ¢ § Fg A WE!

sit frim = w1 (fR) : =@
FT FFEArT g ¢ ¥ Fg SWAT =gar
g fF w7 wiqame #T Eb'rararrrg’r
a8, a‘rmamﬂaﬂa@
gar 27 A AT FW W g A
awq“r%vra'r%, T q9 IF AT
& FaT, & ag ama Sear g 7
AT I AT GEANH AR
G
SHRI B. D. KHOBRAGADE: If the

interpreter is not there, let us continue
with jt after lunch.

SOME HON. MEMBERS: We can car-
ry on after Iunch.

MR. DEPUTY CHAIRMAN:
bate will continue.

qgA A FEIE I AR aF
% fou wfm =1 s #)

The House then adjourned for
Junch at eight minutes past one
of the clock.

The de-

The House reassembled after lunch at
four minutes past two of the clock.

MR. DEPUTY CHAIRMAN
Chair.

*SHRIMATI ILA BHATTACHARYA
(Tripura): Mr. Deputy Chairman, Sir,
1 remember a saying of Mahatma Gandhi
while discussing atrocities on women to-
day. He said, ‘That country should be
considered safe and civilized whare wo-
men can freely move in the gtreets, even
during nights He expected that India
would reach that level of  civilization

in the

*English translation of the

speech delivered in Bengali.

original

‘
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after independence. But today, after

thirty-six years of independence, wg are

discussing about the ways how we can save
our women from atrocities, It is really
disgraceful. Still so far as I remember
that during the monsoon session on the
14th July jast year we discussed a similar
calling attention motion.

Tht Hon. Minister today has made a
statement regarding various remedial
measures that the Government propose
to take to reduce the number of dowry
deaths and suicides committed by women.
I do not find any difference between the
Statement made on the 14th July last year
and today’s Statement. Hon, Members
may compare both the statements. They
will not find any difference, The Gov-
ernment have said in this Statement that
State Governments, Union Territories and
State Social Welfare Boards have been
instructed to take certain measures to
create public opinion against dowry deaths,
It is also said in the Statement that Cen-
tral Social Welfare Board has instructed
various registered women organisations in
the country to rouse the consciousness of
people against this evil practice of dowry
in our society. ‘These women organisa-
tiong have also been asked to create
public opinion for the abolition dowry
here.

On the 14th and 1Sth July this year
Central Social Welfare Board organised
the eighteenth Conference of the Chair-
men of State Social Welfare Boards. It
was attended by the Honourable President,
Shri Zail Singh and the Honourable Prime
Minister, Shrimati Indira Gandhi. Both
of them expressed thig opinion there that
serious atrocities were being committed on
our women. They have admitted that mere
legislations cannot solve this problem. Only
strong public opinion can fight this evil.
But who will create public opinion? This
public opinion can be created by those who
are sympathetic to the cause of women.
Such persons will organise meetings in
towns and villages to create public opinion
in favour of protecting the rights of wo-
men. Already, various political parties
are working in this regard. But mere pub-
lic opinion will not do unless provision is
made for stringent punishments in the
existing taws. Criminals can never be
brought to book without severe punish-
ments in the present laws.
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[Shrimati Ila Bhattacharyal

The Government was compelled to
introduce Dowry Prohibition (Amend-
ment) Bil] in Parliament due to strong
agitations launched by women organisa-
tions. That Bill wag referred to Joint
Committee of the Houses and that Com~
mittee submitted its Report jn the month
of August last  year. Tht Committee
made certain recommendations. I would
like to know from the Hon, Minister why
he has not taken steps to save our Wwo-
men from atrocities even after those re-
commendationg 'of the Joint Committee?
1 would like to know further from the
Minister how nine women were burnt
alive in the month of May in Delhi?
Again, in the month of June, ten women
were burnt alive in Delhi, These incidents
took place despite the recommendations of
the Joint Select Committee. I can give
their names: Meera at ‘Lajpat Nagar,
Urmila at Shahdara and Tina at Karol Bagh
etc. These names are mentioned in the
Memorandum submitted by Dahej Virodhi
Chetna Manch,

Varioug Women Organisations are al-
ready creating public opinion for the
abolition of dowry. Other social organi-
sations are doing the game thing. The
Press is also playing its role in this regard.
Editorialg are being publisheg for the
abolition of dowry. Statesman has given
the following figures. of deaths by burning:

1979 . . . . 327
1980 . . . . 339
1981 . . . . 450
1982 . . . . 465
1983 . . . . 192

Why so many deaths are aking pldce?
What steps are being taken to prevent such
deaths? But, unfortunately, the police
have dismissed five per cent of above cases
as suicide cases. They have treated
another five per cent of above caseg as
cases of accidents.

In this manner, during the past fo_u:r
and a half years, the burning cases have in-
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creased 53 percent. So the situation {s
very serioug in the country. The Parlia-

ment must give serious thought to this -

problemyg The Prime Minister is receiving
bonour abroad. But what is the rea] con-
dition in our Country? We gshould be
conscious of the realities here. So I
demand that stringent punishements ghould
be provided in our Laws. Mere public
opinion will not help us,

Our social system is primarily responsi-
ble for the plight of our women. Our so-
ciety is based on gxploitation. Both men
and women are exploited in our society.
But since our society is a male-dominated
one, women are subject to more exploita-
tion tAan men. It is also a fact that g cer-
tain section of our people have lost the
values in life. They have lost all respect
for women, They do not treat women as
human beings, So our social system must
change. But, in the present capitalistic sys-
tem of society, all should make sincere

efforts to fight the evils of dowry, In this .

direction the Government, all social orga-
nisations and citizens must work in towns
and villages.

Our newspapers are read in foreign coun-
tries, They frequently report cases of dowry
deaths. So these cases are a blot on the
fair name of India. But we take pride in
the glory of our country. That glory is
now at stake because of dowry deaths in
such a large number,

I would like to know from the Hon.
Minister why dowry deaths in Delhi, which
took place in the months of May-June,
could not be prevented, particularly after
the Joint Selecy Committee submitted its
recommendations to the Government?

I appreciate that the Government may
find some difficulty in apprehending those
criminals who are working in private offi-
ces. But, some Policemen who are respon-
sible for such crimes are working in Gov-
ernment Offices. What steps the Govern-
ment have taken against them?

PRERN

We take pride in the fact that ours is
a socialist State. But socialism cannot be
established ip the country through mere
slogans, I must say that the Government is
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not implementing those principles which
establish true socialism in the country.

T had the good fortune to visit a socia-
list country, namely, Bulgaria. I have seen
two women cleaning roads at 12 in the
night. A policeman was assisting them with
water through a hose-pipe. When I saw
that picture, I remembered the harassment
to onr women stand in our country. So if
we' really want to establish a Welfare
State, we must implement those princi-
ples which exist in Socialist Countries,

" It is true that all should make sincere
efforts to create public opinion against
dowry system. But mere public opinion
will not do. We must plug the loopholes
in the existing laws. I request the Govern-
ment to bring forwary strict laws to pre-
vent cases of dowry deaths, rape and bi-
. gamy, T repeat that the Government must

~-.Stop -all forms of torture on women.

MRy DEPUTY CHAIRMAN: Now I
will make one exception because a lady
Member is involved.

SHRIMATI MARGARET ALVA
(Karnataka): Mr. Deputy Chairman,
there are few women to speak. I am
not going into the discussion of the causes.
(Interruptions)

st fra ww @ o oW AR
e fafem w1 Sow # AT @Y
e L (SeEE)

SHRIMATI MARGARET ALVA: Mr.
Jha you pget a chance every day.

=it fas =7 & AW FEAT T8
g &5 S mmw w aE g 7

st gymwmfe @ & G ST
dem & fag wiwr 3 oW q4e g
afrr § & @i ?

it fog a7 AT 2 § FASHT AW
¥ oag ®m oaoE §?
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st Igawmfa : { gowr gl
fr & € S & fog W W
N R g, wfw § agt 9 oW
g & @8 94 o miedt &1 &
g oy g safqg S wE gAT

w gl
st forg =72 &1 ¢ WON AW
ECICUIE S T 1
MR, DEPUTY CHAIRMAN: Now,
when she is not present, what can I do?

ot gt wmAREW G :(wy-
“s2w) : s, TR A AW g
M dw 9§ (FWaywW)

MR. DEPUTY CHAIRMAN: No, I am
not making any discrimination: I told
her before lunch: If you insist, T will
make an exception, I will call you later on
when the partics are over. Now narties
have spoken, therefore, I was to call her,
but she is not present. What can I do?
That shows her eagerness. (Interrup-
tions)

SHRIMATI MARGARET ALVA:
Sorry. For this confusion you may leave
me out. I will not speak. I withdraw.
(Interruptions) Mr. Deputy Chairman, 1
will sit down if there is any objection.
(Interruptions)

MR. DEPUTY CHAIRMAN: I will
call from this group, I will call you, Mr.
Khobragade. Please sit down. Mr. Kul-
karni., (Interruptions) In the group of
‘Others’, T will call him. (Interruptions)

=it foa == @ wR i@k
Fg, G T WO IR LA &
WL (smeww)

= oy gumwmfa : B owEr @

o fE ¥ Aifwdy Mrs. Roda

Mistry has not come, What can T do?
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st fom wm W oW ug wRA
fo wadr g8 ¥ ... (swaad)
AT IFT A A, iz
g TRA g ¥ ... (sqawm)

SHRIMATI MARGARET ALVA: Sir,
in the morning you said that if there is
time at the end, you will call me.

MR. DEPUTY CHAIRMAN. This is
not correct. Now you are on the panel
of Vice-Chairmen. Mrs. Roda Mistry was
very angry. I would like to clarify. 1
was very much for it if the House ag-
reed, that we allow more than one Mem-
ber from this party. The rule has been
framed by the Rules Committee. But
the leaders of parties did not agree that
only five Members should be called. What
can I do? (Interruption) Tt was not as
a matter of right. Every party has got
to offer oneg Member. I¥f some Member
surrenders that right, I can call the other.
Mrs. Kaul was there. But I said, “If
you insist, I will call you latter on when
other Members from different parties have
spoken”. (Interruptions) Please do not
say that it is a matter of right.

SHRIMATI MARGARET ALVA: Sir,
as 1 said, T will withdraw if there is any
objection.

SOME HON. MEMBERS: No.

SHRIMATI MARGARET ALVA: Sir,
I just want to say that, what is happen-
ing, this question of dowery deaths and
other atrocities on women is basically be-
cause of a social evil which exists, and
‘that is the lower status which women en-
joy today. These are only symptoms of
a deeper malady which will have to be
dealt with at different levels. This
problem is getting from bad to worse,
and T am glad that this  Calling
Attention has come before this House to-
day. We worked on the Dowry (Amend-
ment) Bill for about two years, and it is
with the Government now, 1 think, for
over six months. My first question would
therefore Dbe: When is thé Dowry
(Amendment) Bill going to be passed by
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Parliament because 1 do not see jt listed
for this session as yet? And I would
appeal to the Government at least to give
an assurance that it would get sanction
during this session of Parliament,

Besides this, there are a few other points
which I would cerfainly like fo make.
There is now a proposal that certain other
laws related to various aspects of evidence
and also the Criminal Procedure Code and
so on should be amended. Biii amending
these Actg piecemeal ig not going to solve
the problem. We would ik, a review of
all these Acts once and for all. There is
another piecemeal legislation about re-
marriage of widows or something, In
every session some piecemeal legislation
is there. I would like to know whether
the Government would be prepared to re-
view all these lawg at one time and sece
that a comprehensive legislation for the
protection of women is introduced,

Sir, there is also the question of presump-
tion which one should really deal with.
What is happening in all these dowry
deaths another things is that there are
no cye-wiltnesseg and the existing laws do
not permit registration of cases as mur-
ders because it all happens behind closed
doors, and it is recorded as suicide. There-
fore, there has been a suggestion from
various organisations and from Jawyers’
forums also that the presumption of mur-
der should be there. When death takes
place of a bride under mysterious  or
suspicious circumstances within  six
years of marriage, there should be pre-
sumption of murder. Unless proved
oherwise, it should be regarded as mur-
der and then invesiigated, 1 would like
to now from the hon. Minister what his
reaction to this suggestion from various
forums would be. i

Another great need today is what we
call ‘homes for battered women'. What
is happening today is, once a girl 1is
married particularly in the Hindu society,
she is not iaken back to her parent’s
home under any circumstances becausz ¥
considered to be a kind of humiliation if
shz is taken back from her in-laws home.
Even when she is harassed and she knows
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that she has to face all this, she goes
through it until she is finally murdered
or kills herself. Will the Government
think in terms of having homes of refuge

- for such women so that they may go there

and at least have place where they can
seek protection until something is done
for them? These exist in many other
countries, But here it has not yet receiv-
ed the attention of the Government. |
would like to ask the hon. Minister whe-
ther something coulq be done in  this
regard. :

Sir, one more technical point. I have
been very often fighting with the Ministry
on his, that the hostels, Government hos
tels, for women have no provision for ad-
mitting a weman with children. Some-
times a young widow or a young desti-
tute women who finds a job has nowhere
to go, and the hostel will not permit her
to enter the hostel with a child, even a
small child under s'x. T would ask the
hon. Minister because most of them, come
under the Home Ministry, whether they
would be prepared to amend this rulg
and see that women in despair are allow-
ed to stay in the Government hostels
with their children.

There is only one more question. I am
asking him, and that has not been touch-
ed upon. It is regularly that we read of
the unfortunate atrociates on women not
only in police stations but in jails where
they are kept under very difficult circums-
tances, in mental hospitals where they
are admitted, even in student hostels for
girls where these girls are misused for
immoral purposes as well as in remand
homes. These things do not come  to
light until somebody goes to these places
and takes courage to write about them.
And normally the officers involved, when
the enquiry comes up, try to hush the
matter and sec that the people involved
are transferred somewhere else, and noth-

ing comes out, I would ask the hon.
Minister specifically whether some kind
of a cell would be set up by the Home

Ministry to investigate into what happens
when the law-keeping authoritieg them-
selves get ‘involved in these crimes.

Thank you very much.
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SHRI B. D. KHOBRAGADE: Mr,
Deputy Chairmaa, Sir, in recent years
there has been an alarming and enormous
increase in the cases of rape and criminal
assaults on women. I need not give
many instances because hon. Members
have quoted many instances. But such
atrocities are not being perpetrated  in
rural areas on in other cities only, but
in Delhi also, where this Government is
sitting, such atrocities against women are
taking place. I will quote only one or
two cases. In Indira Prastha College of
Delhi University, two youthg on motor-
cycles came just near the girls and tried
to molest them. Nothing could be done
against them. Then two girls were
walking down a street in the Government
colony of R. K. Puram and they were
brushed against by a youth on cycle as
he drove past them and one of the girls
who was hit angrily shouted against him.
There are other cases also. The common
cases are that there are attempts to pinch,
paw and molest women. So such cases are
happening in Delhi itself. 1 would like
to know from the hon. Minister, if in
the Capital of India such instances re
occurring, what steps is he geing to
take to stop such things?

It has been said that such atrocities
are perpetrated by the common man only
That ig not the case, Just now Mrs.
Alva made the point that in police cus-
tody, in jails, rapes take place and the
police  officials are also responsible for
it. In one case, in the famous Mathura’s

MR, DEPUTY CHAIRMAN. Please
don’t go into these detajls. These facts
are known to everyone. Please put your
points. : E ’ :

SHRI B.'D. KHOBRAGADE: In
Mathura’s case, two police officers raped
her. In Baghpat, in Maya Tyagi’s case,
in broad daylight she was raped by 11
officials, and atrocitieq Wwere perpetrated.
1 would like to know what has been done
in the Baghpat case, in Maya Tyagi’s
case. Nobody has been convicted so
far. In Mathura’s case, there was one
objection that she could not prove  or
the prosecution could mot prove that the
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victim had submitted because of fear of
death or hurt, The Law Commissior
has suggested that because of this judg-
ment, the law shoulg be changed now and
in addition to fear of death and hurt,
fear of injury other to body, mind, re-
putation or property should also be in-
cluded. 1 do not know what has  been
done about thig recommendation of the
Law Commission. I think a Criminal
Law Amendment Bill was introduced. T
think it was referred to a Joint Committee
and the Joint Committee has  submitted
its report.

MR, DEPUTY CHAIRMAN: That he
hag made clear in the Statement.

SHRI B. D. KHOBRAGADE: For the
last two years that Bill has not been
brought before the House, I would like to
know from the hon, Minister whether
this Bill would be brought before the
House and passed and whether the recom-
mendation of the Law Commission would
be implemented. 1 would like to know
these things. -

MR. DEPUTY CHAIRMAN: The
Minister, please.
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SHRI P. VENKATASUBBAIAH: Mr.
Deputy Chairman, I am highly thankful
to the honourable Members who have
participated  in  this  Calling-Attention.
Several suggestions 'have been made and
several questions haye been put on what
action Government js proposing to take
i order to contro] these crimess that are
being perpetrated on women. Government
is very much concerned about these atro-
cities on women. The Prime Minister
time and again has been feeling that strin-
gent action should be taken both on the
administrative side as well as on the social
side. In my statement I made an appeal
that social organisations must be able to
create an awareness in the country and
mobilise public opinion against such atro-
cities. Several questions have been asked
by Members, starting with Dr, Bhai Maha-
vir, 1 would like to narrate the various
steps that I have taken. If T have not
coyered any of the pointg raised by hono-
urable Members, they may kindly point
out the same and I will try to answer
them also. In my statement I have said
that administrative  measures are being
taken in order to make Jaws more strin-
gent. As regards in Dowry Prohibition
Act 1961, it  was referred to a Joint Com-
mittee and the recommendations of the
Joint Committee are being looked into by
the Ministry of Education and Social Wel-
fare. Some honourable Members have
asked why there is delay in introducing
in Parliamen; the Amemdment Bill as re-

* commended by the Joint Committee. 1
shal] certainly convey the feelings of the
honourable Members to the concerned
Ministry. As far as I know, it is being
scrutinised by the Law Ministry; the vari-
ous suggestions and  recommendations
made by the Joint Committee are being
scrutinised. I only want to point out that
the. Amendment Bill to be brought before
Parliament should be, as far as possible,
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" foolproof and we should not take any

hasty step in the matter lest the entire
effort should prove counter-productive.
That is the anxiety of the Government —
to see that the Dowry Prohibition Am-
endment Bill is made foolproof and made
more stringent,

Coming to the Amendment Bill on rape,
I have given notice of introduction of

e
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the Amendment Bill in Lok Sabha and it
is coming soon and it will be discussed
in both Houses of Parliament. The recom-
mendations of the Joint Committee have
been scrutinised by the Home Ministry
and we are coming before both Houses of
Parliament. Further, steps have been taken
for a Bill for amendment of the Indian
Penal Code, the Code of Criminal Pro-
cedure and the Indian Evidence Act to
deal with cases of cruelty to women and
dowry deaths, and the Bill is proposed
to be introduced in Parliancng in  the
current  Session.  The most important
amendment that is being proposed by the
Government is that we are making these
offences cognizable and non-bailable. Even
cruelty is also being defined as to include
harassment on account of dowry, The of-
fence will also be cognizable and non-
bailable. These are the improvements that
we are going to make so far as the In-
dian Penal Code¢. the Code of Criminal
Procedure and the Indian Evidence Act
are concerned.

Another point which the honourable
Members have made is about dowry deaths
not only in the_city of Delhi but in various
places in the country. We have taken cog-
nizance of the feelings of the honourable
Members and we have takeén certain ad-
ministrative steps so far as State Govern-
mentg are concerned. The honourable
House is aware of the limitation under
which we work so far as State Govern-
ments are concerned. It is purely a
State subject and we have to persuade
the Stata Government’s to fall in line
with uws and also to see that whatever
sentiments have been expressed, — sugges-
tions made, are looked into very carefully
and sunitable administrative action s
taken at the State level.

Sir, on 22-7-1980 instructions have been
sent to all the State Governments and
Union Territory Administrations and
thorough investigation should be conduct-
ed in all cases of attempted suicide or
death in suspicious circumstances of young
married women during the first five ycars
of their marriage. This period has been
extended on 13-8-1982 to 10 years and
such cases should be investigated by an
officer not belonging the rank of a Deputy

[ 27 JULY 1983 1 matter of Urgent Public

254
Importance
Superintenden; of Police and post mortem
should be done by a team of two Doctors.
Disposal of the dead body without post
mortem shou]d not be permitted except
with ‘No Objection Certificate’ by the
Police and such certificate should not be
issued unless the dead body has been scen
by the paren{s or guardians or close re-
latives from the bride’s side of the family.

Allegations have been made that there
has been police involvenfent and misbe-
haviour by police officers with women.
About misbehaviour with women so far
as police officers are concerned, the Home
Secretary wrote to all the State Govern-
ments and Union Territory Administra-
tions on the 14th March, 1980 bringing
out clearly the fegal position and advised
them to ensure that the instructions
issued are followed in letter and  snirit
by the State Police. The Union Home
Minister has also sent letters to the Chief
Ministers of States and Union Territories
in July, 1980 rejterating the earlier sug-
gestions contained in the Home Secretary’s
letter of the 14th March, 1980. He has
further suggested that whenever any ins-
tance of alleged acts of offence commit- "~
ted against women by the Police comes,
to notice, prompt enquiry should be ins--
tituted and it should be completed within.
the shortest possible time to create a
sense of confidence. When prima facie
case is established, not only criminal case
should be launched against the accused
police officer, but he should be straightway
suspended, Further, while making enquiry
if it is suspected that the accused police
officers’ presence in the area is likely to
affect the enquiry, he should forthwith be
transferred to a distant place. In certain
cases evidence may not be sufficient to
launch criminal case, but may be enough to
start departmental proceedings. In such
cases, departmental proceedings should be
completed immediately and deterrent pum
nishment awarded to the accused.

We have advised the State Governments,
we have persuaded them to do this and
they are doing it. It is for them to act on
these instructions.

Publicity should also be given to the
steps taken by the Governmeat in each
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case where enquiry is made against police
otficers.  Publicity should aiso  be given
whenever any incident highlighted in ihe
press is found to be either baseless or high.
ly exaggerated,

As a result of recommendaions of the
Supreme Court in a recent case it has been
mentioned by my hon, friend Dr, Bhai
Mahavir—it has been decided to monitor
actions taken bf/ the State Governments
and the Union Territory Administrations
in following the instructions issued in re-
gard to registration and investigation of
cases of unnatural deathg of married wo-
men. The State Governments and Union
Territory Administrations have been re-
qucsted to constitute district advisory com-
mittees having fair representation of wo-
men to assist investigation of cases invol-
ving crimes against women. Notwithstand-
ing legislation or: the subject, strict emforce-
ment of the laws and rules and regulations
is not possible unless there is social aware-
ness.

Delhi s atiracting much aitention be-
cause of a large number of dowry deaths
and cases of harassment reported in the
press. So far as Delhi is concerned, since
it is under the administrative control of
the Union Territory, we are taking
certain steps. Delhj Administration has
been instructed to take up the following
dowry deaths, the police have set up a
Special Cell from out their own
strength.  The Special Cell consists of
one Deputy Commissioner of Police, two
Inspectors and some of them consists of
all cadres of police personnel. Sir, we are
not satisfied with the present strength of
the Anti-Dowry Cell.

DR, BHAT MAHAVIR: Sir, may I ask
one thing? T quoted from the judement of
Mr. Justice J. D. Kapur that whatever in-
structions are issued are not followed. For
example, we are told that the case has to
be investigated by at least an Assistant
Commissioner of Police.

SHR! P. VENKATASUBBAIAH: Yes,
that is being done.
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DR. BHAI MAHAVIR: No, Sir. The
Judge says that in the cases referred to
her Court, in none of those cases this
has been done,

SHRI P. VENKATASUBBAIAH: If
that is the case, I will certainly look into
the matter.

MR. DEPUTY CHAIRMAN: But he
is referring to the judgement of the judges.

SHRI P. VENKATASUBBAIAH: Yes,
Sir; T am coascious of that. Whatever has
been said by the Court, we will certainly
try lto implement it.

Sir. so far as the administrative mea-
sureg that have been taken are concerned,
I have been enumerating them and [
have menticned about the  Anti-Dowry
Cell. Instructions are being issued to
the police officers to take serious notices
of all cases of suicide or death in suspi-
cious circumstances of young married
women in the first ten years of marriage
and the cases are to be treated as special
cases and the investigation is to be con-
ducted by an officer not below the rank
of a Dy. Superintendent of Police, that
is, an Asstt. Commissioner of Police. Dr.
Bhai Mahavir has said that this is not
being implemented by the police depart-
ment, We will certainly look into  the
matter and whenever or wherever there
has been such a lapse, I may assure the
House that appropriate action will be
taken.

Another thing, Sir, [ would like to
mention. A Reconciliation-cum-Guidance
Bureau under the anti-dowry scheme has
been set up by the Directorate of Social
Welfare of the Delhi Administration to
provide counselling and guidance services
to married women ip distress and who
are victims of their-in-laws on account of
dowry. The Directorate has also launch-
ed publicity and propaganda through
varicus media. Instructions for getting
the post-mortem conducted by at least
two doctors in dowry death cases have
been issued, Moreover, doctors are re-
quired to issue the necessary  certifica-
tion and at station at the time of the
recording of the dying declaration, Spe-
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cial Magistrates have also been detailed
for recording the dying declaration in
such cases. All women who are victims
of offences are entitled to free legal aid,
Sir, these are some of the steps that we
have taken so far as the Union Territory
of Delhi is concerned.

SHRI B. D. KHOBRAGADE: What
about the Law Commission’s recommen-
dations and the Criminaj Law Amend-
ment?

SHRI P, VENKATASUBBAIAH: The
rccommendations of the Law Commission
‘haye becn gonme into by a Joint Select
Committee and the recommendations
made have beep considered and some of
the Members were also Members of that
‘Committee.

Sir, another thing is about the stric-
‘tures passed by the Additional District
and Session Judge, Delhi, in his judgement
on 2-7-1983, in a case, FIR No. 609,
under section 4 of the Dowry Prohibition
Act, of the Police Station Ashok Vihar.
While awarding death sentences, he has
passed strictures against the investigating
officer, a Sub-Inspector and the doctor of
‘St. Stephen’s Hospital for fabricating and
forging the dying declaration of the vic-
‘tim. Departmental proceedings have been
initiated against the Sub-Inspector and
a notice is being sent by the Delh Ad-
ministration to the Matron of the St.
Stephen’s Hospita] which. i a private
hospital for appropriate action against the
doctor concerned. The same is being
conveyed to the Medical Council of India
for similar action. Sir, each case, when-
ever it is brought. to our notice, is being
loocked into very carefully. Sir, a few days
back T had a meecting with the Chief Exe-
cutive Councillor of the Metropolitan
‘Council. You might have seen a series
of Press ‘reports about the harassment of
women not only in Delhi, but alse in
otaer States. But in Delhi this has be-
come enormously menaging, So, we have
had a meeting and the Chief Executive
Councillor of the Metropolitan Council
has already taken action with regard to
stopping of eve-teasing. He has taken
some administrative steps and eve-teasing

has come down now. Also, Sir, we have
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taken the co-operation of the DTC and
now, Sir, whenever there is some misbe-
haviour on the part of any passenger in
the bus, the bus driver can directly take
the bus to the necarest police station.
And the police has to take necessary ac-
tion. Such people have been rewarded also,
We have also taken a meeting with the
Police Commissioner and other concerned
officers. We are taking all possible steps
to see that this menace is averted and it is
contained as far as possible.

Sir, we have also recommended that
there should be mohalla committees in or-
der to know the circumstances leading to
such sort of harassment of women, There
are conflicting versions and some cases it
is unfortunate that our public opinion is
not so alert or responsive and some of
these cases will not be able to be proved
because of lack of evidence and hesitancy
on the part of the people to come before
the court to give evidence, There are some
more factors but that should not deter us
from going ahead. Sir, it is the duty of this
Government, whether it is the Central] Go-
vernment or the State Government to go
into all these matters, Of course, the hon.
Member from Bengal has said that it is
the primary duty of the Government to
mobilise public opinion. I share the views
of the hon. Member. But voluntary orga-
nisations also should feel their duty and
should come to the aid of the Government
ang cooperate, Sir, in Delhi, T may say to
the credit of some of the voluntary organi.
satios, they are doing wonderfully well and
they are cooperating with the ‘Go¥ernment
and are trying to mobolise public opinion.
Sir, several seminars have been held by
these voluntary organisations where officers
belong to the administration have been
invited -and there has been an excHasge of
views. It is a constant exercise. As some-
body said, men are dominant in society
where women are at the receiving end.
These factors have to be taken into ac-
count.

Sir, the disease of dowry is more wide-
spread among some of the educated people
than among the rural folk. These are so-
cial evils that have crept up. Shrimati
Alva has made a suggestion. T will cer-
tainly look into it, and whatever is possible
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on the side of the administration, I can
assure the hon, Member that will be done
in this case.

MR. DEPUTY CHAIRMAN: Dr. Sid-
dhu, now, (Interruptions)

DR. BHAI MAHAVIR; Just one basic
point, about the assumption of innocence
in such cases,

MR. DEPUTY CHAIRMAN: H¢ has
covererd it already,

DR. BHAI MAHAVIR: About the abo-
lition of this...

MR. DEPUTY CHAIRMAN: He has
already . replied to that. Please sit down.

DR. BHAI MAHAVIR: But if...

MR. DEPUTY CHAIRMAN: Don’t re-
cord (Interruptions)

DR. BHATI MAHAVIR:*

MR. DEPUTY CHAIRMAN: Dr. Sk
ddhu,

MOTION FOR EXTENSION OF TIME
FOR PRESENTATION OF THE RE-
PORT OF JOINT COMMITTEE OF
THE HOUSES ON THE MENTAL
HEALTH BILL, 1981.

DR. M. M. S. SIDDHU (Uttar Pra-
desh): Sir, T beg to move the follow-
ing Motion:

“That the time appointed for presen-
tation of the Report of the Joint Com-~
mittee of the Houses on the Mental
Health Bill, 1981, be further extended
up to the first day of the last week of
the Hundred and Twenty Eighth Ses-
sion of the Rajya Sabha.”

The question was put and the motion
was adopted.

*Not Recorded,
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REFERENCE TO THE REPORTED IN

FILTRATION OF A LARGE NUMBER

OF BANGLADESH NATIONALS IN-
TO WEST BENGAL

DR. M. M. S: SIDDHU (Uttar Pra-
desh): Sir, with your permission I wish
to bring to the notice of the Government
a serious situation which is caused by the
infiltration of persons of Bangladesh ori-
gin and the so-called Biharis in Bangla-
desh. They are infiltrating in 24-Parganas
of West Bengal. [t has been said earlier
also in this House that there are two types
of infiltrations: one through documents,
through visa, and the other...{(Interrup-
tion)

It has been calcolated that about 25 per
cent come with valid documents or invalid
documents, because the check posts have
not ‘been able to verify whether all of
them are valid documents. Nearly 20,000
per year disappear in Calcutta and its
neighbouring suburbs, The police or the
Home Department is unable to trace
them. Tt is estimated that in about 10
years more than 3 or 4 lakh people have
infiltrated in this way. They might be
anti-socia] elements or might be anything.
It has been reported in the Statesman of
25th July that there are two touts. One -
of them is the resident of Basarhat. He
is able to procure even ration cards for
the persons who get into 24 Parganas in
this way. A ration card is a document
or evidence by which one can prove that
he is the resident of that area. Secondly,
it is a matter of great regret that this is
going on for such a long time and no
effective action is taken. Like the foreig-
ners’ issue, it is apother place, Bengal.
where this problem is being created. This
is a similar thing. I will not go into de-
tails. T refer only to newspaper reports.
Tt is a signed article. So, it can be traced.
I ask the Government to go into the root
of this matter. Otherwise, a situation
like Assam may be created. It is %aid
that in certain villages more than 70 per
cent of the persons do not belomg to our
country. Thank you, Sic..



